N N Affidavit 1o be Fucuished by the eandidate alpngwith Numination Paper
W Refore the Retvvaing Officer
Fir Cleetoon 10, ... caninn-niee o nameof the Houser

RO e eermneerernnsmnenssnnsssssnsss O OMSIHUENEN| Vo of o Uimisiibes )
| ffat Dea frasaey. i ohssetr. Lake AmbiKka fratad
8 TRTIES L L TR C Fatkepyy, sissav (meotion (6 postal sddress), v cndidow ot i nine

{’ (22 ~Plection, do hereby solemnly &ffirm snd stale on gath as under:-

(irike cut whicheves B nat applicable)

S (1) 1 amoa candidate et up be—- -"r e of the palitical party )/ am eonfesting 2.
Eq{gu i dent candidate

(1) Detalls of PAN and stutus of filing of Income tax return =

Fsi No. | Names Permanent The financial year for | Toml mcome
a \ Account Number | which the lnst shown In Income
e [PAMN) Income-tas retumn hes | Tax Retwm(in
e : == been filed Rupess) et

L Sell AGiePP8IE3Dd | 20i5- 16

£ Spouse-

1 Dependent |

4 i Dupendent 2

IT 5. Dependent 3, ... r-

(3) The following case(s) is/ are pending against me in which cogrizance has been takea by the court:-

SI | Offence Description

No. i
{a) | The details of cases where the ciirt has taken
eognizanee, Sections of (he Act and deseription
of the offence for which copnizance taken

b} | Name of the court, Cuse Mo and Dute of arder
1aking cognizance ;

{7 | Details of Appeal (s) / Application(s) for revision
(i umy}) filed against the above order(s)

{@) | The details of cases, Secfions of the | . —|
I
|
!

i
i Aet and deseription of the offénce tor
|~ | whith comvicd: = - —

l Diivds) of arders) .

'i'\h} Meme a‘f‘mmrﬁsl'i’:‘ﬁ;ﬂm—- T



ity updshiee 1P

15p Thal | give becein beluw (e deinils of  oe assels ooy alile and i amevable e ) ol mirsihy,
jivy ypowee snd all doependenis:

M Details of movabile sssois ;

Mivie:

|, Assets in jelnk name indicatmg the extent of jolnt ownership will slso have o be given
2 1n case of depisit/Invesiment, the delails including Serial Number, Aninmt, Diste of Deposiy, the Scheme,

Mame of Bank/ Institution and Branch e 1o be given
1. Value of Bonds/Sharc/Debentures as rer the cmrent morket vidue in Stock Exchenge 10 respect 58 Hoied

compariies and 88 per hovks in case of nar- listed companles should be glven,

4. Dependapt’, here meons « persor, substntinily dependent on the incame of the candidane.
5. Details including sinount is 1o be given separately in respect of each investment)

Description

Self

Spuouse

Dependent-1

llependent-1

ependent-3 1

| ]

|

(Cash in hand

5,37 000

e

i |

amount in each such deposil

Deinils of Depos:ts in Bank
accounts (FDRs, Term Depasits
uwnd gl other types of Deposits
incloding saving sccounts),
Deposis with Financia)
Irutirutlons, Non Banking
Finsncial Compantes and -
Cuooperative socleties and the

flete B4y

BAay yidile sabk o

ps5. -

B ity

Detzila of investment in Bonds,
Debentures/shares and units in
o Funds and
others and the amount

(i)

Details of investment in NS5,
Postal Savings, Insurance Policies
and investment in nny Financial
Instrument in Post office or
[nsurance Company and the

(V)

ampunt

Personal loans/advance given to
any person or entity including
firm, Company, Trust efc. and
other receivables from debors
aiid the amotint.

Mator Vehicles/Ajtersfis/
‘fachis/Ships (details of Make,
Registration Mo, ele, Year of
Murchase and amotmt ) Arna—)

BROPF
2960
03 -1=-20l4
| lo0bo

il Jewelry, bullion and valuable

thing (give details of welght and

Cybled 4

vitlue]

— | I, 50,00 0/~

|
|
1
1
|
|
|
1

B e




§ Ay oiber 2ssets such. 3 saive of B

2 T hnnsdnterest e i} B
(i, I’{jrm-'l‘uui vailie = SRR |
| .

i1, Uretails of lmmovable assets;
{Nete: _i. Propenies in ju}n{ ownerthip indleatifig the ¢ xtent of joint ownerslip vill also have wo b2 indicsted
2 Eachland or bailding of apsrument should be mentioned separately i this format.)

5[ Da e

3 | Deseription L Selr Spouse | Depentent-1 | Dependent-2 | Dependent-:
M

(0 | Asticultural Lagd = Basofal ol
Lescationgs) o

__Survey number{s} .

Avren {Towal measyrement in 4L ko5h I

o) . [ 1'¥b AO) -

“Whether inherited property

( Yes or NO) 7es

Date of parchase in case of self %
axquired property - .
Cost of Land (in case of
phrchase)at the time of

purchase _

Any Investmest on the fand by %

way of development,
constraclion eie.

A wimate Current market
e 75077/

(i) | Mos-Agricultural Land

Locaticn(2) b
Survey number(s)

Area (Total measurement in
s )

Whether inherited property
{Yesor NO)

Dinte of purchete in crse of self
acguired property

Costof Land (in case of
pirchase) at the time of

Any Investmenton the fand by
sway of d:wlq;mml.
ennstnuction e,

L oz e | g (e

Approximite Cyrredt marke
| vilys ! l

@ [ Commersil Ballleg r
{imcleading 1
~Location(s)
-Survey numberis)
Rl up Area (Tl
| mensuremeit I3, L)

13/{;

=
-




{iv) |

V¥ wiher wheried property

..'“ o= oof NLY)
Ly e of purchuse in cave of ser
[ a-—ITred firapeT s

| C ok of propeny. (in case of
i rehase) it the time 61
v e

Ay Invesiment on the
priiperiy by way ol
| development, consiruction ete

v

Approximale Curent market
_vallue

Residegtinl Buildings {including
rpmrhents, )

JLocatiom(s)

= Survey numberds)

Anes (Towal measuremen: in
= i)

Built up Ares (Total
miersurement insg. L)

Whethar inberited propary
| (Yesor NO)

|Mn

Dm_nfpmhu in case af seir
scruired propeny

nook

Cost of propenty (in case of
purchase} at the time of
| purchase

Any nvestmert on the [and by
way of development,
comtniction eto.

puidy

Approximate Current marker
vl e

Sop0000/]

(v)

Others (such o inferest in
property)

i ki)

¥
k

Total of Carreat Market
Vilue of {1} to {v) above

3750000/~

(6) | ghve herein below the detalls of liabilities! does to public imancial institetions and government :-

{Note: Please give separate details of name of Bank, Institution, eatity or individual and amount for each item)

| 8.
N

Description

Self

Spouse(s)

Dependent-1

Dependent-2

Dependent-?

[0

Loan or dues to Bank/Financial

[nstitution{s)
Mame of Bank or Fl

Amaunt outstanding
Manire of loan

Loan or dues 1o any
individualy! Entity ether than

—inentioned [n (1) above.

Namz(1)
Amount owstanding
Miitiere of loan




—

_i Ay Geher liability

e L
Carand total of labilities

[N

Leoveiament Dues:
Dues 1o departments dealing

whith yovermment
weconunodation

- _.'_'

1 ues 1o departments dealing
with supply of waler

S

Dues to departments dealing
with supply of electricity ks

Dues to departments dealing
with supply of
telephones/mablles

W

Dues to depuriments dealing
wWith povernment transpar
(including afrerafls and
Dielicaplers)

Treome Tax Dues

| %

Wealth Tax Dues

Sarvice Tax Dues

Municipal (Property Tax Dues N

& | Al

Sales Tax [ues

Ay ether ducs

|I Grand total of all Govt. dues

(7) Detalls of profession or occupation:
4. Seif. Sapiad Seryhc &

b

{8) My educattanal quatification Is as noder:

["3“1‘-"; details of highest School / University education with full form of the cenificate’ diplomaf degree course)
(Wame of the Schaol /College/ University and the year in which the course was completed.)

{"). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

I. | Mame of the candidats Sh/ St ¥ et 'ga.l_hu M
L. | Full posta! ndéress Wﬁi - Fabhahus , wit-cldew. Pm-Rgjasl
3. { Number and Name of the constituency ind 105 & sivwaw Sachr, Bibar ]
slots =
S 3. | Name of the Palitical party which set up the

candidate (otherwise write *Independent’)

Barhyo Jate Pary (BIP)

.| (m) Number of eases in which conviction order

passed (other thun these referred toin Form 26)




(43 Total number of uiidling cases whereihe |
: Lm.qn (4] have taker cognizan

t 5 T pamar | Y B which b T T R
i — = | rcume Tax Return filed |
L | {u) Candidate  AGELPPRILAD 2015 -1b
{bY Spouse: I
(o ST e ) R
. Pretalls of Assets und Lisbilitivs in rupees .
Deseription i Self Spouse | Dependent-[| Dependent-dl | Dependent-il]
Moveable
Asset (Total value) o - ST PP -
Tmmovable | ]
Astel }
1) | Purchase Price ana
Development Cost of
Immovable Property
(Tatal ¥alue) =
b | Approximate Curend l
Market Price of {
Asset (Total Valug) {
7| | Liabilities —
(i Governitient
dues {Total)
{71} Lonns [rom Bank,
Finenciz] Instinitlons
others (Total) -
8, | Highest edueations] qualification: |

. BiSe (Phy), Bikarumivensity, 1948

(Give details of School / University education with full form of the centificate/ diploma/ degree
caurse) (Name of the Sehool /Callege/ University and the year In which the course was completed.)

=

e

=
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=

- —— ol

Ufas s-frasnd

Vmer 4
- 5 i =
VERIFICATION e e

I, the deponent, above named, do hereby verify and declare thal the conterts of this affidavit are troe and correet 1o the
best of my  knowledge and belief, no part of it is false and nothing material has been concealed there from. | furthes

ileclare (hat =
{u) there s no case of conviclion or pending cese agaknst me other than those mentioned In tems 3 snd @ above,

th L my spouse, or my dependents do not have wny asset or linbility, other than those mentioned in items § ard &
Lbove.

Verifiod . .o iaimrasinn reetbiis e, viviiiia A oy of.....o. S T e MW
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